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The present contempt petition is preferred by the applicant 
for non comphance of the order dated 9.1.2008 passed in O.A. No. 
403/ 2003. Subsequently, the respondents preferred a Writ Petition 
No. 1433 (SB) of 2008 and the Hon’ble High Court vide its order 
dated 18.9.2014 quashed the orders of the Tribunal and 
remanded back the matter to the Tribunal to decide the issue as 
expeditiously as possible. Under such a circumstances, nothing 
survives to be adjudicated in the present contempt petition. 
Accordingly, the contempt petition is dismissed. Notices issued to 
the respondents stands discharged.
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